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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
Vidyut Aayog Bhawan, Block-37, SDA Complex, Kasumpti, Shimla-171 009

NOTIFICATION

Shimla, the 10th September, 2025

No. HPERC/151-Vol-II1-2081.—In exercise of the powers conferred by sub-section (1) of
section 92 and sub-section (2) of section 181 of the Electricity Act, 2003 (36 of 2003), read with
126—XTS194 / 2025—11—09—2025 (5665)
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section 21 of the General Clauses Act, 1897 (10 of 1897), and all other powers enabling it in this
behalf, the Himachal Pradesh Electricity Regulatory Commission, after previous publication,
hereby makes the following Regulations to amend the Himachal Pradesh Electricity Regulatory
Commission (Conduct of Business) Regulations, 2024, namely:—

REGULATIONS

1. Short title and commencement.—(1) These Regulations may be called the Himachal
Pradesh Electricity Regulatory Commission (Conduct of Business) (Amendment) Regulations,
2025.

(2) These Regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Amendment of Regulation 2.—In Regulation 2 of the Himachal Pradesh Electricity
Regulatory Commission (Conduct of Business) Regulations, 2024 (hereinafter referred to as the
“Principal Regulations”), in clause (e), after the words “Regulatory Commission”, the words “and
includes the Chairperson” shall be inserted.

3. Amendment of Regulations 6.—In Regulations 6 of the Principal Regulations, in sub-
regulation (3), for the word “Chairperson”, the word “Commission” shall be substituted.

4. Amendment of Regulations 7, 8 and 14.—In Regulations 7, 8 and 14 of the Principal
Regulations, for the word “Chairperson” wherever it occurs, the word “Commission” shall be
substituted; and in sub-regulation (2) of Regulation 7, clauses (a) to (f) shall be renumbered as
clauses (a) to (g).

5. Amendment of Regulation 19.—In Regulation 19 of the Principal Regulations, in
sub-regulation (7) and in proviso to sub-regulation (10), the words “of the Commission” shall be
omitted.

6. Amendment of Schedule.—In the Schedule to the Principal Regulations, after Sr. No.
20, the following Sr. No. 21 shall be added, namely:—

“21. Adjudication of disputes under the | Section 27  of the  Energy | 50,000/-".
Energy Conservation Act, 2001 Conservation Act, 2001 & CBR 1(4).

By order of the Commission,

Sd/-
Secretary.

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 11th September, 2025

No. Home-B(B)15-10/2006.—In continuation of this department’s Notification No. Home-
B(B)15-10/2006 dated 27-07-2015 and in exercise of powers vested under sub—section 1 of the
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Section 14 of The Bhartiya Nagrik Suraksha Sanhita, 2023 in him, The Governor, Himachal
Pradesh is pleased to further delegate the powers of Executive Magistrate upon the Naib-Tehsildar,
presently posted in Sugam Centre Shimla for attestation of affidavits, forms, certificates and other
documents of the general public within the local limits of Tehsil Shimla (Urban & Rural) with
immediate effect.

By order,

Sd/-
Additional Chief Secretary (Home).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur (H.P.)

In the matter of :

1. Sh. Naresh Kumar s/o Sh. Puran Chand, r/o Village Tapre, Post Office Tauni Devi,
Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.)-170 023.

2. Smt. Vinu d/o Sh. Om Parkash, r/o V.P.O. Zamanabaad, Tehsil & District
Kangra (H.P.)-176 001 .Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Naresh Kumar and Smt. Vinu have filed an application u/s 5 of Special Marriages Act,
1954 alongwith affidavits and supporting documents before the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objection personally or in writing
before this court on or before 30-09-2025. In case no objection is received by 30-09-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 29-08-2025.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).
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In the Court of Executive Magistrate/Naib Tehsildar, Bhoranj,
Tehsil Bhoranj, District Hamirpur (H.P.)

Ms. Vimla d/o Sh. Sarwan Singh, r/o Village Sahlwin, P.O. Dera Parol, Tehsil Bhoranj,
District Hamirpur, (H.P.). .. Applicant.

Versus
General Public . .Respondent.
Sub: — Application u/s 13(3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del. -2024/1-16272 dated 18-07-2025
of District Register Birth and Death Hamirpur, the application of Vimla d/o Sh. Sarwan Singh, r/o
Village Sahlwin, P.O. Dera Parol, Tehsil Bhoranj, District Hamirpur, (H.P.). was received in this
office along with the relevant records and affidavit. In which it is mentioned that she was born on
01-01-1966 however, the registration of the said birth could not be registered in the record of Gram
Panchayat Dhanwan. The applicant now wants to get the above mentioned date of birth registered
in Gram Panchayat Dhanwan. Therefore, through this notice the general public is intimated that if
anyone has any objection regarding registration of the date of birth of Ms. Vimla d/o Sh. Sarwan
Singh, r/o Village Sahlwin, P.O. Dera Parol, Tehsil Bhoranj, District Hamirpur (H.P.). as 01-01-
1966 in the record of Gram Panchayat Dhanwan, he/she can present his/her objection by appearing
in this court. In case of non-appearance, unilateral action will be implemented and further action
will be taken.

Given under my hand and seal of the court on this 19th day of August, 2025.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate/Naib Tehsildar, Bhoranj,
Tehsil Bhoranj, District Hamirpur (H.P.)

Ms. Roopan Devi d/o Sh. Balkhu Ram, r/o V.P.O. & Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus

General Public . .Respondent.

Sub: — Application u/s 13(3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del. -2024/1-16696 dated 24-07-2025
of District Register Birth and Death Hamirpur, the application of Roopan Devi d/o Sh. Balkhu
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Ram, r/o V.P.O. & Tehsil Bhoranj, District Hamirpur (H.P.) was received in this office along with
the relevant records and affidavit. In which it is mentioned that she was born on 01-04-1967
however, the registration of the said birth could not be registered in the records of Gram Panchayat
Bhoranj. The applicant now wants to get the above mentioned date of birth registered in Gram
Panchayat Bhoranj. Therefore, through this notice the general public is intimated that if anyone has
any objection regarding registration of the date of birth of Ms. Roopan Devi d/o Sh. Balkhu Ram,
r/o V.P.O. & Tehsil Bhoranj, District Hamirpur (H.P.) as 01-04-1967 in the record of Gram
Panchayat Bhoranj, he/she can present his/her objection by appearing in this court. In case of non-
appearance, unilateral action will be implemented and further action will be taken.

Given under my hand and seal of the court on this 2nd day of September, 2025.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Sh. Vikash Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Akshay Kumar age 33 years s/o Sh. Sansar Chand, r/o Village Bhatera, P.O. Jol
Lambri, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Isha Rana age 28 years d/o Sh. Suneel Rana, r/o Village Galian, P.O. Barram Khurd,
Tehsil Jaisinghpur, District Kangra (H.P.). . Applicants.

Versus
The General Public .. Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Akshay Kumar age 33 years s/o Sh. Sansar Chand, r/o Village Bhatera, P.O. Jol Lambri,
Tehsil Sujanpur, District Hamirpur (H.P.). and Isha Rana age 28 years d/o Sh. Suneel Rana, r/o
Village Galian, PO Barram Khurd, Tehsil Jaisinghpur, District Kangra (H.P.). have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 22-10-2023 at village Galian, P.O. Barram Khurd, Tehsil
Jaisinghpur, Distt Kangra (H.P.) as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 23-10-2025. After that no objections will be entertained and marriage will be
registered accordingly.
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Issued today on 29-08-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
Distt. Kangra (H.P.)

File No./NTEH/2025 Date of Institution: 20-07-2023
Case Titled: Registration of Death

Sh. Ramesh Chand s/o Late Sh. Bani Ram, r/o Village and P.O. Gurial, Sub-Tehsil Raja Ka
Talab, Distt. Kangra (H.P.).

Versus

General Public
Notice to the General Public.

Whereas, Sh. Ramesh Chand s/o Late Sh. Bani Ram, r/o Village and P.O. Gurial, Sub-
Tehsil Raja Ka Talab, Distt. Kangra (H.P.). has filed an application before the undersigned that date
of death of his Grand mother is 19-12-1973 but due to ignorance and lack of knowledge it has not
been entered in the concerned Gram Panchayat Register. He has further stated that he wants to get
it registered in Gram Panchayat Gurial, Sub-Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Additional Distt.
Registrar (Birth & Death)-cum-Medical Officer of Health, Kangra at Dharamshala. Affidavit of two
witnesses namely Sh. Rajesh Sharma s/o Sh. Shiv Charan, r/o Ward No. 8, Tehsil Nurpur, Distt.
Kangra, (H.P.) & Sh. Rattan Singh s/o Chuhar Singh, r/o Village Kopra, Tehsil Nurpur, Distt.
Kangra, (H.P.) have been attached in support of his claim.

Now, therefore, in pursuance of section 13(3) of the Registration of Birth & Death Act,
1969 a proclamation to all general public concerned is hereby issued that objections in this regard
i.e. to enter the date of death of Smt. Mahanti Devi w/o Late Sh. Gainda Ram shall be heard by the
undersigned on 29-09-2025 in his court at Raja Ka Talab. Anyone having any objection in the
matter may do so on the said date and place in person or through legal practitioner or his/her
recognized agent. In case non-appearance, the proceedings will continue ex-parte and necessary
action in this matter will be taken accordingly as per law.

Given under my hand and seal of the court on 29-08-2025.

Seal. Sd/-
Naib Tehsildar-cam-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).
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In the Court of Naib Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
Distt. Kangra (H.P.)

File No./NTEH/2025 Date of Institution: 27-08-2025
Case Titled: — Registration of Birth

Arushi d/o Sh. Rakesh Kalia, r/o Village Sakri, P.O. Rehan, Sub-Tehsil Raja Ka Talab,
Distt. Kangra (H.P.).

Versus

General Public
Notice to the General Public.

Whereas, Arushi d/o Sh. Rakesh Kalia, r/o Village Sakri, P.O. Rehan, Sub-Tehsil Raja Ka
Talab, Distt. Kangra (H.P.). has filed an application before the undersigned that date of birth of
Arushi is 12-09-2002 but due to ignorance and lack of knowledge it has not been entered in the
concerned Gram Panchayat Register. She has further stated that he wants to get it registered in
Gram Panchayat Hatpang, Sub-Tehsil Raja Ka Talab.

The applicant has attached non-availability certificate, recommendation of Additional Distt.
Registrar (Birth & Death)-cum-Medical Officer of Health Kangra at Dharamshala. Affidavit of two
witnesses namely Smt. Sunita Devi w/o Sh. Jagdish Chand, r/o Village Sakri, P.O. Rahan, Sub-
Tehsil Raja Ka Talab, Distt. Kangra (H.P.). & Sh. Krishan Dev s/o Sohan Lal, r/o Village Sakri,
P.O. Rahan, Sub-Tehsil Raja Ka Talab, Distt. Kangra (H.P.). have been attached in support of his
claim.

Now, therefore, in pursuance of section 13(3) of the Registration of Birth & Death Act,
1969 a proclamation to all general public concerned is hereby issued that objections in this regard
i.e. to enter the date of birth of Arushi d/o Sh. Rakesh Kalia shall be heard by the undersigned on
29-09-2025 in his court at Indora. Anyone having any objection in the matter may do so on the said
date and place in person or through legal practitioner or his/her recognized agent. In case non-
appearance, the proceedings will continue ex-parte and necessary action in this matter will be taken
accordingly as per law.

Given under my hand and seal of the court on 29-08-2025.

Seal. Sd/-
Naib Tehsildar-cam-Executive Magistrate,
Raja Ka Talab, Distt. Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Vivek Singh Katoch s/o Sh. Janak Singh, Village Thamba, P.O. Durgella, Tehsil
Shahpur, Distt. Kangra (H.P.).

2. Smt Himani d/o Sh. Pawan Kumar, Village and P.O. Khukher, Tehsil Nurpur, Distt.
Kangra (H.P.) .. Applicants.
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Versus

1. General Public
2. Local Registrar, Gram Panchyat Durgella. . .Respondents.

Subject.—Application for the Marriage Registration u/s 8 of Registration of Marriage Act, 1996.

Sh. Vivek Singh Katoch s/o Sh. Janak Singh, Village Thamba, P.O. Durgella, Tehsil
Shahpur, Distt. Kangra (H.P.). and Smt Himani d/o Sh. Pawan Kumar, Village and P.O. Khukher,
Tehsil Nurpur, Distt. Kangra (H.P.) has filed an application u/s 8 of Registration of Marriage Act,
1996 along with declaration in which they have stated that they have solemnized their marriage on
18-02-2025 at Village and P.O. Khukher, Tehsil Nurpur, Distt. Kangra (H.P.) as per Hindu rites &
customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 03-10-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. KARTAR CHAND,

Marriage Officer-cam-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.).
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Usha Devi d/o Late Sh. Sant Ram, r/o Village Dharamkot, P.O. Bhagsunag, Tehsil
Dharamshala, Distt. Kangra (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H. P.)

In the matter of :

1. Sh. Gayan Chand s/o Sh. Bhagat Ram, r/o Village Luhanu, P.O. Bayla, Tehsil
Sundernagar, Distt. Mandi (H.P.), age 50 years.

2. Kanta Devi d/o Sh. Hirdu Ram, r/o Village Barto, P.O. Bayla, Tehsil Sundernagar,

District Mandi (H.P.), age 45 years at present w/o Sh. Gayan Chand s/o Sh. Bhagat Ram, r/o
Village Luhanu, P.O. Bayla, Tehsil Sundernagar, Distt. Mandi (H.P.) .. Applicants.

Versus
General Public .. Respondent.
Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.

Gayan Chand and Kanta Devi have filed an application along with affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage according to Hindu rites and ceremonies on dated 11-05-1996 and they are living together
as husband and wife since then, hence, their marriage may be registered under Special Marriage
Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 01-10-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 01-09-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Yog Raj s/o Sh. Ganbhir Chand, r/o Village Majholi, P.O. Surad, Tehsil Nankhari, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME
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Whereas, the above named applicant has submitted an application for the correction of his
son's name from "PRITAK S/O YOG RAJ" to "PRATEEK KAITH S/O YOG RAJ" in the records
of the "AADHAR" Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of his son's name as "PRATEEK KAITH S/O YOG RAJ" in place of
PRITAK S/O YOG RAJ, they should appear before the undersigned on or before 12-09-2025 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 23rd day of the August, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Priyanka Gupta s/o Sh. Harish Gupta, r/o Village and P.O. Nogli, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "PRIYAKA GUPTA D/O HARISH GUPTA" to "PRIYANKA GUPTA D/O HARISH
GUPTA" in the records of the "AADHAR" Card and all other relevant documents associated with
the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "PRIYANKA GUPTA D/O HARISH GUPTA" in place
of PRIYAKA GUPTA D/O HARISH GUPTA, they should appear before the undersigned on or
before 29-08-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 27th day of the August, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Smt. Saina Devi w/o Sh. Krishan Dutt, r/o Village Jarind, P.O. Dhar-Gaura, Tehsil Rampur
Bushabhr, District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "SAIN DEVI W/O KISHAN DUTT" to "SAINA DEVI W/O KRISHAN DUTT" in the
records of the "AADHAR" Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "SAINA DEVI W/O KRISHAN DUTT" in place of
SAIN DEVI W/O KISHAN DUTT, they should appear before the undersigned on or before
29-08-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 27th day of the August, 2025 under my hand and seal of the Court.
Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Indra Devi w/o Sh. Gopal Dev, r/o Village Lalsa, P.O. Dansa, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME
Whereas, the above named applicant has submitted an application for the correction of her

name from "INDRA DEVI W/O GOPAL DEV" to "INDIRA DEVI W/O GOPAL DEV" in the
records of the "AADHAR" Card and all other relevant documents associated with the applicant.
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Now, therefore, objections are invited from the general public that if anyone has any

objection regarding change of her name as "INDIRA DEVI W/O GOPAL DEV" in place of

INDRA DEVI W/O GOPAL DEV, they should appear before the undersigned on or before 29-08-
2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 28th day of the August, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of the Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Sailg Ram s/o Lt. Shiv Ram, r/o Village Paljara, P.O. Bahli, Sub-Tehsil Taklech,
District  Shimla, H.P., presently residing at 161, Aliganj, Kotla Mubarkpur,
South Delhi-110003 . .Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Amendment Act, 2023.

WHEREAS, an application under Section 13(3) of the registration of Birth and Death
Amendment Act, 2023 has been submitted by the above named applicant Sh. Sailg Ram, seeking
registration of the birth of his daughter Ms. Tripti, born on 17-08-1991 at Safdarjang Hospital, New
Delhi, in his parivar register of Gram Panchayat Bahli, Development Block Rampur, District
Shimla, Himachal Pradesh.

And whereas, the applicant has stated that at the time of birth of his daughter, he and his
wife Smt. Mimmi Devi were residing and working outside the state in Delhi, and due to
unavoidable circumstances and lack of awareness about the statutory requirements, the said birth
was not registered with the Registrar-cum-Secretary (Birth & Death) within the prescribed period.
Now, the applicant has requested to condon the delay of the registration of their daughter name in
Pariwar Register and necessary order be pass, so that their daughter name could be registered by
the concerned authority.

NOW, THEREFORE, through this proclamation, objections are hereby invited from the general
public. If anyone has any objection regarding to entry of name and birth of Ms. Tripti,
(D.O.B. 17-08-1991) in the Pariwar register with applicant in Gram Panchayat Bahli, they should
appear before the undersigned on or before 10-09-2025 either personally or through their
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authorized agent/pleader. In the event of their failure to do so, order shall be passed ex-parte
without affording any further opportunity of being heard.

Given under my hand and seal of the Court on this 11th day of August, 2025.

Sd/-

Seal. (HARSH AMRENDER SINGH), HAS
Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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IR/ YaRIST 8 @5 98 f3Ald 26—09—2025 &1 UTe: 11.00 dof IT S Ud fosfy ft e g R

JTETAd ol Rerd uiger Afed H IATeIdd AT Ihleldd BT 3THR SR / VAR GOl BRT bl

2| FefRa fY o1 g9 gd & @1 mufed Ut 9 8 &1 JRA # S arEgad) g1 B,

e I, dEdTe uiaer |ifzd, e RRAR (fRodo) @& UavoT W FRMIER SRAET s/d |
TS SRR |

M feih 26—08—2025 BT TN SR T BT AN 3ISTeld gRT W fhar a7 |

AIER | FETIETRT / —
AEFS FHTEdT fgdrg S,
dediel giger wfed, ftem RAR (Ro o) |

g 3rQTed WEad qATEdl g Sof, aeiial uiger wnfed, Rrem RRAR (Rovo)
dF H0 1 /2025

RAR (f2odo)

ERIEI
JATH ST-d

A3 SR IRT 13(3) ST Td J& USIIBRUT A1, 1969.

ureff =1 3ReE el YF Idgel darele, Maril gwdren SiiyR, dedicl uider ared, el
fARHER (fRo"o) T T e U3 PR IRER ST Td 9/ &4 ffdhen ffderl, e & A
TIUhSeR]—U / ael / duvsel /fSal &9 /2025-5760, &6 05—08—2025 §RT 3T
IR AT AT TSI, &I AR AT Bobl, AER Hrs Aed 9 faTad H UTa gar o, foreaH
it gRT U1AT BT § {6 SOaT W &1 o fafr 08—06—2002 B, RTAdT s71oT Srst=draer yreft
BT TR I YR GHdTell & S (9ol H ol 8] $Rdl Gl © ford uredl 31d qol AT
=TedT © |

3d: FAHTIRYT Bl 39 SIASR & AT Jrad [Ham Al & & 39 IR A &A1 a1 39
IOR / YaRIST 8 a5 98 f3Ald 26—09—2025 BT UTe: 11.00 dof I7 S Ud fosfy ft e g R
JTETAd ol Rerd uiger Afed H ATeIdd AT ghleldd SIOR 3THR SR / VAR GOl BRT bl
2| FefRa fafsr o1 5899 9d & 1% omufcd ura 7 89 @ §RA # 0 SRwIS 3fell YF IrEge
qrele, Mari gwaren SRIQR, Jedid idaer difed, [7em RRAR (f2090) & UdRoT R AR
HRIATET M H TS SR |

o1 feih 26—08—2025 BT BN BEIER T HIATTI AN 3ISTold gRT SN fhar 3T |

AR | SATEIRT / —
TErId aHEdl fadra sroft,
dgdia uiger ey, Rrem RRAR (o wo) |
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9 &I Hedd |HIEdT fgda Siofl, desia uider Hifeq, e RRAR (fRovo)

B9 F0 : /2025

) ROTEIY g0 gF BRAW el g1, ARl dgsdren, dedild uigel |ifed, forer RiRER
(f2odo)
ERIG|

SATH ST-d

A3 SR IRT 13(3) ST Td J& USIIBRUT A1, 1969.

grefl &7 RUIKIT 9T UF ERE9 ol 99, ARl Jgedren, dgdid iger |ifgd, forel
RERAR (fZoW0) T U 3 Ud R RORER O Ud Jg /g Fafdbear s, e & ud
TIUhSeR]—U / ael / duvsel /fSal &9 /2025-5762, &6 05—08—2025 §RT 3T
IR AT T TSI, &I AR AT Bobl, AER Hrs Aed 9 faTad H UTa gar o, foreH
il gRT AT @1 € f IAd qqeT Sl el AWM goa RiE 9 o' o g fafd
03—11—1997 &, &1 $=aTol FSarael Uil UM U9Ra FReIC & Jg JMfekd H &l ol
Al |l © ot el er@ &1 dRar @rEdl & |

31A: IARIRYT DI §9 SIATR @ AMhd god fhar irar 2 & 59 an afe fa=dt a1 &g
IR /YaRIS 8 A1 98 i 26—09—2025 P UIA: 11.00 dof AT $94 gd fHedl 1 o fead
TRIETAd 8ol Rerd uiger Aifed H AT AT Thleldy BIOR MMHR SOk / TARTST GOl BRI
Aodr 2| FuiRa [fY a1 g9 gd § 318 smufcd urd 9 89 @1 A # deraa R a9 g
IM ol 97, faRi Jgsdaren, dedidl Uider difed, Rtem RRAR - (Ro¥o) & waRer W

AR BRI smel § ofg S |

ST feih 26—08—2025 BT BN BEIER T HIATTT AN 3ISTold gRT NI fhar 3T |

ATER | FAEIRT / —
TErId aHedl fadra sroft,
dgdie uiger arfes, frem RRAR (o wo) |

9 T s |HEal fgd Soft, dedie uiger wifs, e RRAR (Rovo)
B F0 : /2025

s 3T I gF A9 [{E, Fari Rl Jesila uiger |, forer RRER (fBovo)
CRik|
3 STTelT

TIIAT—UF SN ERT 13(3) ST79 Qd & USIHROT AT, 1969.

ureff &t AT ¥ gF A9 R, el R, dgdid uider |ifed, e RRER - (fBovo)
P Th Ifded UF T MRER O @ g/ g Rfear affer), dEd @ uF
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TaUhSeR]—U / ael / diuvssl /8l B9 /2025—3743, {3l 21—06—2025 ERI 3T d
IR AT AT TSI, &I AR AT Bobl, AER Hrs Aed 9 faTad H UTa gar o, foreH
urefl gRT Ui @1 § b S\l gAT e 4 fdeneh & @ o fafor 23—10—2021 ©, fSrAen
geaTol JTedraer Uil UM dard WRell & o 3o H ool A8l edl 9T 2 ford unedf are
ol HRAMT ATEAT © |

3A: IARIRYT Bl 9 SIASR @ AMhd god fhar irar 2 & 59 an i fa=dt a1 @i
IR /YAt 8 a1 98 f3Ald 26—09—2025 BT UTe: 11.00 I AT 39 U4 feht f e g wR
JETAd ol Rerd uiger Afed H IATeIdd AT Ihleldd SO 3MTHR SR / VAR GOl hRT el
2| FuiRa fafr ar 99 @ & @13 smufcd o 9 89 @ 3Ra # fuieh g far s g3 w9
g, Mardl omRI, d&did uidger difed, forar RRAER (Bovo) & YRy R FEHgaR HRAm]

Tl F oS TR |

o1 feAih 26—08—2025 DT BN BEIER T HIATTI AN 3ISTold gRT SN fhar 3T |

AER | FRIRT / —
TR AR fada oo,

dedel giger wfed, ftem RAR (Ro o) |

g 3rQTed WEad qATEdl faa Siof, aedial uiger wfed, Rrem RRAR (Rovo)
HF H0 1 /2025

s Arar XM gF g, Faril @reldre, dediia yidaer |rgd, frar RiRAR ([Bovo)
EEIT]
SIEAVERI)

TIIAT—UF SN SR 13(3) ST Td & USIHROT M1, 1969.

ureff i A M g3 g, Faril @relaren, dedia iger |ied, e RiRAR (Bovo)
P UH AMeT U g MR o1 @ ]/ Rfedr e, qEa @
TAUHSg—T / TAC! / Aques! /T8l & /2025—11374, &6 15—02—2025 ERT el
HHTT: U AT TSI, QI TATE ATF T, AR PHle Aled 9 AaTeld H YT gl 7, orH
orefl gRT Ui BT 2 T SH@T W@ T 5 AT 23—11—1985 ©, RTIHT gl ST uredt
YT I TRGETel & S AWeid H qol el HRal Febl & o1 urefl 3/ &l HRarr @redr
gl

31d: AIATEIRYT HI §9 $TABR & AGd JUd fHa1 Siar 2 6 39 IR I H 31 3
IR /YAl 8 A1 98 f3AId 26—09—2025 B UTd: 11.00 dof AT S Ud et 1 o feaw wR
JeTAd gl Rerd uiger A1fed # IATeTdd AT dhleldd 8IS 3MTHR SR / TR ol BRI FhdT
2| FuiRa ffY a1 s99 qd & @18 onmufed i@ 9 89 &1 A H A1 w9 gF g,
Grsiarel, Jedid didgel difed, f7el RRAR (f2oW0) & YR R FegaR drRiare! oM 4
e SIRAY |
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Il feih 26—08—2025 BT BN BEIER T HIATTT AN 3STold gRT SN fhar 3T |

AR | FAEIRT / —
ErId aHTed! fadra soft,
dgdie uiger ey, Rrem RRAR (Ro wo) |

g 3rQTed WEad qATEdl faa Sof, aedial uiger wnfed, Rrem RRAR (Rovo)
dF F0 /2025

s g U g3 ol (g, MO qwaren dRQR, dedia uigel |Aifgd, e RRER
(f2omo)

CRlk]
3H STl
A3 SR IRT 13(3) ST Td J& USHIBRUT A1, 1969.

greff s gHa Ut g Bt RiE, Al gearar SiefigR, dedier uiger arfge, el
RERAR (fZoW0) T U 3 Ud R RORER O Ud Jg /g Fafdbear i), e & ud
TIUhSeR]—UH / THe] / dIUvsel / Sl BRis / 2025—3742, {HTd 21—06—2025 §RT 3Tl SHHT:
3O T B!, &1 TATET H Tl MR HIs Afd 9 IfaTad # Ui gam g, fora# umeft
ERT Urd=T @1 8 fh S9! W &) o9 fafdr 15—12—1972 ©, f19dT $7191 Irsi=draer uiefl a9
GARIT GdTell & Sof Aol H &l 8l $xdl 9T 8 ford il 319 &1 deamT aredT & |

31d: AIATEIRYT Bl §9 $¥ABR & AIBd JUd fHa1 oiar 2 6 39 IR I H 31 3
IR /YAl 8 A1 98 f3AId 26—09—2025 BT UTd: 11.00 dof AT S Ud et 1 o fagw wR
JTeTAd gl Rerd uiger a1fed # IATeTdd AT ghleldd 8ISIR 3MTHR ik / VAR ol hRT FhdT
2| FeiRa f[f o1 599 4@ 4 @1 omufcd w7 89 & §Rd | gd uTd g e ¥,
A gwaren wRMQR, d8did diger difed, Rfar RRAR (Rowo) & Uamer R FRTgaR
BRI M H <l ST |

IS feTh 26—08—2025 BT TN BXAER T BT AN 3ISTeld gRT NI fhar a7 |

ATER | FXARIRT / —
TR AR fadia oo,

dedel giger wfed, tem RAR (Ro o) |

g ETd Hegd |HTEd g Sofl, desiia ider Hifes, e RRAR ([Rovo)
dF H0 /2025

(N

3l wgaie el g3 RIdR ofell, Marl Srerren, dedld gfacl wifed, e RRER
(f2omo)
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CEIE|

JATH ST-d

I3 SR IRT 13(3) ST Td Jg USHIhRUT AT, 1969.

urefi &7 erEeie ofell YF AR orell, ardl SrdbrrTan, dediel uiaer |y, e RRAR
(fFovwo) &1 Ue e Ud & IVRER O Td J /P e Afberl, aed & o
TIUhSeR]—U / ael / dIuvsel / fSal &9 /2025—3349, {36 16—06—2025 §RT 3T
AT AT AT TSI, &I AR A Bobl, AEIR Hrs Aed 9 faTad H UTa gar o, foreH
grft gIRT uTeAT @l © T S9dT W Bl o Ity 16—07—1985 B, NTIdT g5 Jrsi=draer ureft
I Jogd Al & O AWM H qol el HRal APl © ford Ureil 3fd qSl HRAMT Aredn @ |

31d: AIATEIRYT HI §9 $¥IBR & A% JUd fHa1 Siar 2 6 39 IR I F a1 3
SOR /TaRTST 8 df a8 i 26—09—2025 HI UId: 11.00 §of a1 394 g4 sy Y foq &rd
fega # erarerd wo Rerd uiger AMfd # SMTads AT ThTaId 8RR SMHR SO/ TARTST qof
I o & | FuiRa ffr o7 399 gd § 318 smufcd o 7 89 @) JRa # weee sl gF
AR arell, Al ST Ten, dedie uiaer Aied, f7em RRAR (fRodo) & Uawer R FRMaR
BRI M H <l ST |

M feTh 26—08—2025 BT TN BXAER T BT AN 3ISTeld gRT NI fhar a7 |

AIER | FETIETRT / —
HES FHTEd! fgdrg s,
dedel giger wfed, ftem RAR (Ro o) |

g I[STad FEd HHTEdt fgdig Sof), dgdiar uiger wrfey, fyem R (fRovo)
dF H0 /2025
# Il I JF WRAHE, Faril JRogR, dedia yider |red, frer RRAR (Bovo)

ERIk

SATH ST1dT

A3 SR IRT 13(3) ST Td J& USHIBRUT A1, 1969.

reff s wiol M g3 WRAe, FaR gIogR, dedia uiael |ied, [Sen RRER (fRovo)
P UH AMeT U I MR o1 W ]/ RHfedr e, qEa @
TAUh Sl / el / duvssl /8ol &R /20254369, &6 05—07—2025 ERT
HHTT: IO TH TSI, &I TATE- TH Tobl, AR Ple Aled 39 AQTeld H YT a7l 7, oraH
greft gIRT UIAT @Y 8 b S9a! Wi &Y 5 fAfr 01—07—1956 B, RTHT s7aToT 3rs=iarasr ureff
U dArad urdferdl & ST I H TSl Fel ®Ndl |l § o ureft org g5 HRarT @Edl © |
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3I: FAATIRYT DI 39 STABR D A Giad fha1 Sl & & 59 IR Ife fodr a1 aig
IR/ YaRIST 8 @5 98 f3Ald 26—09—2025 &1 UTe: 11.00 dof IT S Ud fosfy ft e g R
JTETAd ol Rerd uiger Afed H AT AT gdhleldd BT 3MTHR SR / VAR GOl BT FhdT
2| FeiRa fafr o1 599 qd 4 +1E smufcd urd 9 89 @1 IRd H Biol W 93 RS, Fard
GROIR, T4l uiaer |igd, frar RiRAR (f2oW0) & uaher R FRMGER SrRiarE! Md H olg
SR |

M feTTd 26—08—2025 BT TN BRI HIATAT AN 3STld gRT NI fhar a7 |

AR | FETERT / —
HEIS FHTEdT fgdrg s,
dedel giger wfed, Rrem RAR (Ro wo) |

FHe 3N G FAR, HRABR JUSTIBRI Td A9 TeIIaR SaTg,
Rrem RrAR (RRowo)

et 50 : 11 /13(3) of 2024 HAGTH3TT : 06—08—2025 ARG U 29—09—2025

urefl s W HAR P SN 99, AR Ta Aredr, SieER Ud uErd 9ieie, dedid
ggrg, e RAR (fRovo) |
ER|

STH STdT

R R T UG GG ASREIHROT AT, 1969 SR &RT 13(3) |

arefl = e {AR P A 99, AR T e, SeER Ud UEd Ieie dgdid aaTg,
forer AR (fRodo) =1 ref™ &RT 13(3) ST1 UG A USlpRoT JffAfFRM, 1969 & 3f<iid Udh
e ot IMVRER (T vd 99) /9= Fafeear e, [Sen RAR Rerd ed & oA
%Al HFW-N/B&D/Delayed cases/2025-5552, f&Tid 31—07—2025 I ITAd ol H SR
TOIR &R <raT fhar 2 6 urefl oe gz MiRae @ &= [ 02—10—2023 ™ d=maa wiede
TSl orarr arear g | weft & g ARgd &1 S 9 deEmd vieie § eR W8 g o, olfhd
SATURATE] F A G8 3779 o7 IHa! o1 Al I v=ra drere § <ol 7 dxal 99 | 59
AR Sl fhar ST S| 9 S7aedd & |

S ol Aol AW H Uil & SWRIE @l & |ew H Uil & 9l W—astel g
34 ST Pl 59 SR & AH W iud fbar Siar € 6 Sad gowil AMa H fhdl 9 gdR
B JAYRT g TARTS &6l B dR &l 29—09—2025 B HRIBNI FUSTEDBRI GaTg, fgard 2ol &
THET AT AT IhTeta U BId 3T=IAT HHA H THaRBl Hridlel 3TH H ollg ST |

M feTih 28—08—2025 BT TN XN Td AN 3STeld A o™ fhar Tar |

REGIEIRG) /=
HER | G FAR,
HIIBN] TUSIDBNI,

qedd gqrg, foterm RAR (fRovo) |
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In the Court of Sub-Divisional Magistrate, Rajgarh, District Sirmaur, Himachal Pradesh

Neeraj Kumar s/o Sh. Satya Pal, r/o Village Kulath, Post Office & Tehsil Rajgarh, District
Sirmaur, H.P.

and

Mamta Kumari d/o Sh. Karan Lal, r/o Village Shirguli, Post Office Balsan, Tehsil Theog,
District Shimla, H.P.

Versus

General Public, the above-named applicant has preferred an application supported by an
affidavit stating that :

Whereas, Shri Neeraj Kumar s/o Sh. Satya Pal, r/o Village Kulath, Post Office & Tehsil
Rajgarh, District Sirmaur, H.P. has submitted an application alongwith affidavits from himself and
his wife, stating that he solemnized his marriage with Mamta Kumari d/o Sh. Karan Lal, 1/o Village
Shirguli, Post Office Balsan, Tehsil Theog, District Shimla, H.P. as per Hindu rites and customs at
home on 18-02-2018, in the presence of his relatives. He has requested that his marriage be
registered in the records of Gram Panchayat Bohal Taliya, Tehsil Rajgarh, District Sirmaur, H.P.

Notices are hereby issued to all concerned and the general public. If anyone has any
objection regarding the registration of the marriage solemnized between Shri Neeraj Kumar, aged
34 years and Smt. Mamta Kumari, aged 26 years they must file their written obections and appear
personally or through an authorized representative before the undersigned on or before 02-10-
2025.

Failing this, it will be presumed that there are no objections and necessary orders will be
issued to the Secretary, Gram Panchayat Bohal Taliya, Tehsil Rajgarh, District Sirmaur, H.P., for
registration of the marriage.

Given under my hand and seal of the court today on 02-09-2025.
Seal. Sd/-

Sub-Divisional Magistrate,
Rajgarh , District Sirmaur (H.P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Prakash Chand aged 43 years D.O.B. 07-11-1981, s/o Sh. Dolat Ram, r/o Village
Chamon, P.O. Gaighat, Parwanoo, Tehsil Kasauli, Distt. Solan, H.P.

2. Smt. Meena aged 28 years D.O.B. 15-02-1996, d/o Sh. Tek Singh, r/o Village
Chainthon, P.O. Pratha, Tehsil Kasauli, Distt. Solan, H.P.
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Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Prakash Chand aged 43 years D.O.B. 07-11-1981, s/o Sh. Dolat Ram r/o Village
Chamon, P.O. Gaighat, Parwanoo, Tehsil Kasauli, District Solan, H.P.(Bride groom) and
Smt. Meena aged 28 years D.O.B. 15-02-1996 d/o Sh. Tek Singh, r/o Village Chainthon, P.O.
Pratha, Tehsil Kasauli, District Solan, H.P. for the registration of their marriage u/s 15 of the
Special Marriage Act,1954. The applicants have further declared in their affidavits dated 05-07-
2025 that they have solemnized their marriage with each other on 16-05-2017. Before taking
further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard should reach this court on or before 29-
09-2025, failing which the marriage shall be got registered as per the provisions of the law.

Issued on 30-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PRATAP SINGH, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Kulwant Singh aged 30 years D.O.B. 28-06-1995, s/o Sh. Kewal Ram, r/o Village
Sheel Pargana, P.O. Dhart, Tehsil Kasauli, District Solan, H.P.

2. Smt. Monika aged 25 years D.O.B. 06-10-1999 d/o Sh. Rajinder Singh, r/o Village
Haripur, Tehsil Baddi, District Solan, H.P.

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Kulwant Singh aged 30 years D.O.B. 28-06-1995, s/o Sh. Kewal Ram r/o Village
Sheel Pargana, P.O. Dhart, Tehsil Kasauli, Distt. Solan, H.P. (Bride groom) and Smt. Monika aged
25 years D.O.B. 06-10-1999, d/o Sh. Rajinder Singh, r/o Village Haripur, Tehsil Baddi Distt.
Solan, H.P. for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
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applicants have further declared in their affidavits dated 04-08-2025 that they have solemnized
their marriage with each other on 13-02-2025. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 29-09-2025 failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 30-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PRATAP SINGH, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).

In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Satish Kumar aged 48 years D.O.B. 30-04-1977, s/o Sh. Durga Ram, r/o Village
Sujji, P.O. Jabli, Tehsil Kasauli, Distt. Solan, H.P.

2. Smt. Veena Chauhan aged 41 years D.O.B. 19-09-1983 d/o Sh. Hari Ram, r/o H. No
1189, Chaman Colony, Village Dhanas, Chandigarh, U.T.

Versus

General Public

Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Satish Kumar aged 48 years D.O.B. 30-04-1977 s/o Sh. Durga Ram, r/o Village
Sujji, P.O. Jabli, Tehsil Kasauli, Distt. Solan, H.P. (Bride groom) and Smt. Veena Chauhan aged
41 years D.O.B. 19-09-1983, d/o Sh. Hari Ram, r/o H. No 1189, Chaman Colony, Village Dhanas,
Chandigarh, U.T.for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 09-07-2025 that they have solemnized
their marriage with each other on 23-01-2003. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 28-09-2025, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 28-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PRATAP SINGH, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).
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In the Court of Sub-Divisional Magistrate-cum-Marriage Officer, Kasauli,
District Solan, H.P.

1. Sh. Manoj Kumar aged 30 years D.O.B. 29-07-1995, s/o Sh. Vishav Jeet, r/o V.P.O.
Jubber, Tehsil Kasauli, Distt. Solan, H.P.

2. Smt. Hem Lata aged 25 years D.O.B. 21-03-2000, d/o Sh. Dharam Dutt, r/o Village
Kathanji, P.O. Naina Tikkar, Tehsil Pachhad, Distt. Sirmaur, H.P.

Versus
General Public
Notice u/s 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Manoj Kumar aged 30 years D.O.B. 29-07-1995, s/o Sh. Vishav Jeet, r/o V.P.O.
Jubber, Tehsil Kasauli, Distt. Solan H.P. (Bride groom) and Smt. Hem Lata aged 25 years D.O.B.
21-03-2000, d/o Sh. Dharam Dutt, r/o Village Kathanji, P.O. Naina Tikkar, Tehsil Pachhad, Distt.
Sirmaur, H.P. for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants have further declared in their affidavits dated 18-03-2025 that they have solemnized
their marriage with each other on 18-04-2024. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard should reach this court on or before 28-09-2025, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 28-08-2025 under my hand and seal of the court.

Seal. Sd/-
(MAHENDER PRATAP SINGH, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,

Kasauli, District Solan (H. P.).

CHANGE OF NAME

I, Mansa Devi w/o Late Sh. Baldev Singh, r/o Village Tangar, P.O. Kulhera, Tehsil Barsar,
District Hamirpur (H.P.) declare that I have changed my name from Manasha Devi to Mansa Devi
for all purposes in future. Please note.

MANSA DEVI

w/o Late Sh. Baldev Singh,

r/o Village Tangar, P.O. Kulhera,
Tehsil Barsar, District Hamirpur (H.P.).
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CHANGE OF NAME

I, Kashmiro Devi w/o Late Sh. Jashi Ram, r/o Village Chowki, P.O. Sera, Tehsil Nadaun,
District Hamirpur (H.P.) declare that I have changed my name from Kashmiri Devi to Kashmiro
Devi for all purposes in future. Please note.

KASHMIRO DEVI

w/o Late Sh. Jashi Ram,

r/o Village Chowki, P.O. Sera,

Tehsil Nadaun, District Hamirpur (H.P.).

CHANGE OF NAME

I, Kipal Dev s/o Sh. Tula Ram, r/o Village Beyong Tatwa, P.O. Korag, Sub-Tehsil
Haripurdhar, District Sirmaur (H.P.) declare that I have changed my name from Kipal Dev to Kapil
Dev. All concerned may please note.

KIPAL DEV
s/o Sh. Tula Ram,

r/0 Village Beyong Tatwa, P.O. Korag,
Sub-Tehsil Haripurdhar, District Sirmaur (H.P.).

CHANGE OF NAME

I, Subhash Jasta (UIN 6709-4490-3457) s/o Sh. Sita Ram, r/o Village Jasvi, P.O. Koti
Bounch, Tehsil Shillai, District Sirmaur (H.P.) declare that I have changed my name from Subhash
(Previous Name) to Subhash Jasta (New Name). All concerned please note.

SUBHASH JASTA

s/o Sh. Sita Ram,

r/o Village Jasvi, P.O. Koti Bounch,
Tehsil Shillai, District Sirmaur (H.P.).
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CORRECTION OF NAME

I, Vikas Sharma s/o Sh. Prem Chand Sharma, r/o V.P.O. Hatwas, Tehsil Nagrota Bagwan,
District Kangra (H.P.) declare that in Secondary School Examination, 2025, Roll No. 17280799,
CBSE, Certificate father's name of Rehan Sharma is wrongly entered as Vikash Sharma and
Mother's name is wrongly entered as Pallvi, above names may be corrected, father's name as
Vikas Sharma and mother's name as Pallvee Sharma as per affidavit attested by Executive
Magistrate, Nagrota Bagwan dated 12-08-2025.

VIKAS SHARMA

s/0 Sh. Prem Chand Sharma,

r/o V.P.O. Hatwas,

Tehsil Nagrota Bagwan, District Kangra (H.P.).

CHANGE OF NAME

I, Arvind Kumar s/o Sh. Bishamber Dass, r/o Village Hasol, P.O. Choukath, Tehsil
Jawalamukhi, District Kangra (H.P.) declare that I have changed my minor son's name from Aditya
Chauhan to Aditya Chouhan for all purposes in future. Please note.

ARVIND KUMAR

s/0 Sh. Bishamber Dass,

r/o Village Hasol, P.O. Choukath,

Tehsil Jawalamukhi, District Kangra (H.P.).

CHANGE OF NAME

I, Kiran Nagraj d/o Sh. Shiv Kumar, r/o Village Garjhindoo, P.O. Bhajotra, Tehsil Salooni,
District Chamba (H.P.) declare that I have changed my name from Kiran Devi to Kiran Nagraj for
all purposes in future. Please note.

KIRAN NAGRAJ

d/o Sh. Shiv Kumar,

r/o Village Garjhindoo, P.O. Bhajotra,
Tehsil Salooni, District Chamba (H.P.).
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CHANGE OF NAME

I, Sapna w/o Sh. Raj Kumar, r/o Village & P.O. Lower Boda, Tehsil Palampur, District
Kangra (H.P.) declare that my son's Matriculation Certificate his name entered as Anmol incorrect.
That his correct name is Anmol Ranaut. Concerned note.

SAPNA

w/o Sh. Raj Kumar,

r/o Village & P.O. Lower Boda,

Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

I, Arvind Kumar s/o Sh. Bishamber Dass, r/o Village Hasol, P.O. Choukath, Tehsil
Jawalamukhi, District Kangra (H.P.) declare that I have changed my minor son's name from Aryan
Chauhan to Aryan Chouhan for all purposes in future. Please note.

ARVIND KUMAR

s/o Sh. Bishamber Dass,

r/o Village Hasol, P.O. Choukath,

Tehsil Jawalamukhi, District Kangra (H.P.)

CORRECTION OF NAME

I, Reena Kumari w/o Sh. Rakesh Kumar d/o Sh. Ram Swaroop, r/o Village Dhalathaon,
P.O. Kundlu, Tehsil Nalagarh, District Solan (H.P.) declare that my correct name is Reena Kumari
as per documents but in Aadhar Card wrongly written as Meenu. Now I want to get my name
corrected as Reena Kumari in Aadhar Card.

REENA KUMARI

w/o Sh. Rakesh Kumar

d/o Sh. Ram Swaroop,

r/o Village Dhalathaon, P.O. Kundlu,
Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Hari Ram s/o Sh. Dhani Ram, r/o Village Dati Ghamradu, P.O. Ghanagughat, Tehsil Arki,
District Solan (H.P.) declare that I have changed my minor son's name from Devansh (Previous
Name) to Devanshu (New Name). All concerned please may note.

HARI RAM

s/0 Sh. Dhani Ram,

r/o Village Dati Ghamradu,

P.O. Ghanagughat,

Tehsil Arki, District Solan (H.P.).
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CORRECTION OF NAME

I, Saloni w/o Late Sh. Papla d/o Late Girdhari Lal (Mother's Name Late Sheela Devi), 1/o0
House No. 374, Sadar Bazar, Dagshai, Tehsil & District Solan (H.P.) declare that in my father's
service record my name is wrongly entered as Saloni Masih. Correct it with my actual and correct
name as per Aadhar Card and all other documents as Saloni. All concerned note.

SALONI

w/o Late Sh. Papla

d/o Late Girdhari Lal

r/o House No. 374, Sadar Bazar,
Dagshai, Tehsil & District Solan (H.P.).

CORRECTION OF NAME

I, Poonam Devi d/o Puran Chand, r/o House No. 198, Ward No. 10, Diara Sector, Tehsil
Sadar, District Bilaspur (H.P.) declare that in my Aadhar Card No. 2338 0880 6243 my name.
wrongly entered as Ponama Devi. My correct name is Poonam Devi. All concerned note.

POONAM DEVI

d/o Puran Chand

r/o House No. 198, Ward No. 10, Diara Sector,
Tehsil Sadar, District Bilaspur (H.P.).

CHANGE OF NAME

I, Gulshan Chauhan w/o Sh. Alok Chauhan aged about 44 years, r/o V.P.O. Shamathla,
Tehsil Kumarsain, District Shimla (H.P.) Pin-172030, declare that I have changed my minor
daughter's name from Anvi Chauhan (Previous Name) to Avni Chauhan (New Name).
All concerned please may note.

GULSHAN CHAUHAN

w/o Sh. Alok Chauhan

r/o V.P.O. Shamathla,

Tehsil Kumarsain, District Shimla (H.P).
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